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Administrative set up of Small-Scale Indnstries

4310. SHRI V. NARAYANASAMY: Will
the PRIME MINISTER be pleased to state:

(a) whether it is a fact that Government are
planning to restructure the administrative set
up governing the small-scale sector,

(b) if so, the details thereof; and
(c) whether Government have any plan to

change the legal provision relating to small-
scale industrial units?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES & AGRO
AND RURAL INDUSTRIES) (SHRI M.
ARUNACHALAM): (a) No, Sir. However,
Govt is responsive to the developmental needs
of small industries and adjusts its regime of
administrative systems, rules and procedures in
accordance with requirements.

(b) Does not arise.
1(c) No. Sir.

[RAJYA SABHA]
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Contribntory Pension by P.S.Us

4312. SHRI AJIT P. K. JOGI:
SHRI B. K. HARIPRASHAD:
Will the PRIME MINISTER be pleased to
state:

(a) whether the proposals of some Public
Sector Undertakings for payment of con-
tributory pension to their employees have not
been considered by Government;

(b) if so, the reasons therefor;

(c) whether
have already
employees; and

these
funds

some of
collected

undertaking!
from their

(d) if so, the names of such Public Sector
Undertakings ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT) WITH
ADDITIONAL CHARGE OF THE MINIS-
TER OF STATE IN THE MINISTRY OF
INDUSTRY (DEPARTMENT OF HEAVY
INDUSTRY) (SHRIMATI KRISHNA SAHI):
(a) and (b) The Memoranda of Understanding
signed by some Public Sector Enterprises dui-



